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afarT st W1 dwET o S fedaw
w7 gueqiRe 3% &1 ey ff o )
MR, DEPUTY-SPEAKER: The

question is: -l

“That leave be granied to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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CONSTITUTION  (AMENDMENT)
BILL®

{Amendment of articles 852, 358 etc.)

SHRI HARI VISHNU KAMATH
(Hoshangabad): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further {9 amend the
Constitution of India.”

The motion was adopted.

SHRI HARI VISHNU KAMATH:
I introduce the Bill

15.37 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendmeny of article 51) by Shri
Hari Vishnu Kamath

MR. DEPUTY-SPEAKER: We

now take up further conslderation of
the following motion:

“That the Bill further to amend
the Constitution of Tndia, be taken
into consideration.”

oft iwx ¥ (7)1 "
TSR oY, ¥ WM |
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T & frofor § age o g frar
a1, tafee S foied & 37 ¥ q@1—
“HEIA, g aawTEy, g faww q@ A
ZATE JETH #T OF wEw F € § WA
goT, 39 favw g ¥ gew awW wUw
e & 9 § wrgy, wa afe daw faea
q7 1 &1 99 & W’ KA A1 HAFT
wed 921 g Frer & 7 Ve s
F wgr—"afx dww fava g gw
a1 38 ¥ ®\9 &7 wew gom, g ar &
wgT FaeT Awar, Afew afg SEr
fawr 7z &rm, a1 # sae Gwar g 5
IH AT FHE, T AT IO T F
w1 T T407 g 1" 99 * wEA T
ared ar—afz fwa favg a7 gum o
T T HEUTATM  ET ST, HIAAAT
T T wE, gvgaT, Gepla, @A
fefrarfsmr—ae w1 @ @
T ST 98 F AT FW OFT 99
g %Y wegay w1 faato @ ¥ )

QUTETE  WErEW, WTH §@ ¥ FEr
gwear ag & f gara famm, o a@r
wC T 8, 98 wrw ¥ ¥y & faq @
@ ¢, &fFT 10 w1 A WY e
FTT T TTOT WY TAAT AT W OE
a4t fegfir % o aw W favw & sr
TF g 45 T §F WEA-NEAT I X
&l @I, a9 aF W@ wfT AW
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" aff wwet §, wf s wife AT
& & o aed deew madiz (TEEl
aoere) wr Frotor s g o afx
- Qet aed iz W g wE, AT IW F
FT §F IW FT T FEAET I
F At

Iqrqe WHAW, WA A¥T W1 0T
2 9 fir g ¥ ¥w 9T Aifes frax
Foar wrfgd | w9 T AT WY AAA
% 5 wio ¥ v ¥ faw & fag aga
79 wH frar § 1 ¥w faufedr § o=
TGy afr ger  R—"aw€  wEYEA
oy qrfigqrie’’ | IW FEQT A ATH A
u“ﬁn mﬁ_'_;m. #Eﬁm * TTHT
150 T} & ofemw fordafer o

far, faw & g wiedw 9% @ W=t
g€ Frg ag ¥ @ o A dEew
waidz #Y womAT A0, @ F A #
faarefand & ag qx dfaam #7
Frator feqr mar WX vaar OF Arw

Iq W

qry fiear &, S9 % W@ & urEr
et ¥ T g ® faare so
g3 o W< g8 afardz gy ag
st § w wredhg arfearie ag
Farag w7 § fr ae¥ ) g5 widied=
Q@A @ W IW ¥ wT fawe-
fuxrel @Y, o1 7g OF aga T ary gei

(Amdt) Bl  g6a

v GuT Usr § ot @ % frg waw o
w3, thfnafer & we gimr « oen
feat asar & 1+ oy g Tfeariz &
:@rm ¥ qay § ot ag o R

wd fror: arafer o SR
At T FZEEA U

N gg A AT AEYT § 9 @Y gRTQ
SR ¥, Tg gW ¥ @ QU & awar §

W< favr &1 gn gg aar ewi fis wfa-
#fa & fgrgear & fawr wife & fag
YqoT F R E N F@ @R N
wwaT g e 1w & wfos gversiewn
T T TEY grAawar § 1w e ¥
AAY §%Eq €9 W ¥ & | g
0 e w8, ® A WA
ey aqrfeaniiedt qeifage & Saoia
7 % § i &€ omgh o< g § W%
# g7 & A <@ § W & e
st g e Q& wg =afer o oo &
T R A W ) AT W Ny W
warE Igr wwd § Afer ow fawr qar
WTQAT AT AE T ATRAHAT AT 6T
| ofeena o o a3 @,
ot ag gF ¥ & wwt o dfer ag



363 Constitytion

[ v dx) ,
Wi 7 o %< arerfiorar v wf ot
firgerm, ofveny ot wrer W @
gwyl X @z | vefed & s
qEet ¥ 9% qrdAT $99 e gw W o
# wg ff et & aw 9N Wi tw
®Y gw I ¥ Aey ¥ ¥ W g
& woiiaTdT W ¥ A ¥ 9 )
& oy Wit & o ety s fie
AL IE F I H oF FRE G W R
TR FAA ¥ GF e gg fowr F
TS T ¥S UTH WA Lr wigg |
¥ ¥ N 9% Awew §, § O gk
o arre €Y W€ § | I K gL EA
wT g uF a0

frox a=d wa & T AT W,
@ & gt o o ot g # m@v oo
qfimsft 207 & S ¥ AT qor fe
wr Wy fggea & & 7 A% W@,
“oy, 1 A P ¥ fe v
® ' fearewe D § A I wer
fir v ore FraresT g« At & sy
xar ¥ W v fggmaa ot &
ag wr Wi 8, ag wrw aren & &
s & AWl ¥ fr fegea & @
T FT A AR § 1 & o w7
w awy § afes sy AN 100 W,
50 Fr | A w9 g wraT §, I9 w0
N fuRd i g s ¥
tafee wrw fggearr ®t st
s @ arfe feedt et § o
TS GE-WEr T w0 W
AT AW g &, A wWwr @Y
ot g Wi wafoew T
qrrer greT weat & fmbor 3 & gg
% | T weat % T ¥ faww & miw
afr & wwehy & 1 wafew wior & g ¥
o ¥ WY ff dETT ® el W e
faeartat g fe afx fav & s mir

erfr  wwf § Y TR W @

vl g, W it

Ry mfer M acs W m P AT § 1
THTT ¥ TG JY =fer w1 oy faw
HYT F& WA WX T &@w
g |

¥ woere ¥ for wilw Faav §
fr favxr wfr & fasg qw 2w F WY
g Y awar & Wi ag faw e faur &
TS weaT #aw § | ST 8N faw w5y
AT FH, Ffgwar &1 qfcer X r
ofs w1 o= =fe 0, hfagee
WEHRTX & W9 H1E H9ST AT WA §
oY IEEr e & fag awee W
dart @ wifg

T Wi & W & wurenw wgRT
Y g 2 § fE SR R awy
& wya< famr

wlo wwwt feg  (wrregT)
Iursaw wgrew, ww faw faedaw 9%
w ¥ wai ww oft § 7 oF Afgiew
fridas § WX ag oF Yhgpfer =fer
SATT EET W war wr § o Wl
o fawr gOHTT WA W o F gw
Wi frdw o el o & Afewr T o
are § s fewr rowre way o foar %



& fagra w1 A= guT | oY wreand
g oyt ¥ fawr g ) Aiw
TR | WemA AEIRT, XW AT FT @y
o TRt faara g v Ry § 0
wgt wrat & Fr ag o R e e
& FEgE: gETY WG ATEE A i o
¥ g fad | Ay A et Y
i ¥ & ur sagpies W,
sfeers wrfeafae & 1 IR g
g:

“Netionalism is not the highest
concept; the highest concept Is
world community.” o=

arard oy Wil o widy oY &
firs §, wg “vu wwx” wgx § @
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T o e wort wr ot € | PR ot gt fis grt flter ot & agwr
wwy v Gred wenw i wrede g & ‘o wwr’ e qev fear
dephr ¥ gxoit & oy fow s fmt a7 | Iy wrehw qowT ¥ wier b )
fir g ¥ qriwne gfer o otw wiY off gy & Y “wrefenw o wWAW
t oy wrchw fammer oo & gy qfedY” ¥ frer STwTT R werAT T
gt werr & | SR T Wl ¥ o ey Ty STHT ¥ wai & farwwr we-
el ¥ wAWT wETT & AWM w1 fowr & oY v o1 f w1k are Y
e g fasr € g, SuT A g wrar ff arfgw | wE
qfer WRWEE BE A M@ W F
ma;'rmw@ﬂ.w:wﬂ’rw g wuT W & wer Wr
'[H!UW'T‘IT | ¥W Ty that
o 9 g v o i it O
ot arer v Tty o | o T ooetis e
et ¥ o fgem wd¥y Tw & foeeft ans Y ey
forer goeTCH amy @ g o gk Ty wT AR e @ wf ¢ ) o
Tt & Wt ¥ wwr T f— fararer w TR A W
wﬂ#gavmi"wmﬁgwﬂiqr “....it seems indubitable that
HATIEATE ATH, WIS i i1 sclentific man cannot long survive
gt wepfe ¥ 8 w2 el w and all the means of mass Sestruc.
a¥ gt & grww afcarr fisur war 8, tio&t:t;i:tt_h; h{:ﬂa of ldm:ﬁ
T wa e # o far o @ ok e
Y FTOT & v g Tt ST ot Bl povarl ik ff hellinged, 6
mqﬂmﬁmmtg war.muldf;;p?iout:;gmnbalﬂm
T ¥ Y & ¢y anifirr da ¥ wie m"“he:,‘,_.,pt to“;',. ,,b,h: This,

it geems plain, iz an absolutely in-
dispensable condition of the con-
tinued existence of a world possess-
ed of scientific skill.”

e ot ore gy vy awd §
A s gt aw e ¥ Wiy
aRZT XY MY T & X THRX wPr-—

“I am neither an Athenian nor a
Greek hut a citizen of the world.”

AfT o ot wwew ¥ s fwr fr
goTa afr § | weTE & vy &

“The world i my country;
bhuman race is my race; the
of man Is my God ang the
of man js miy Neaven. ”

3
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“fere Trareh Farg)

Ho Zraaay wy arar o wfy 2 ¥ 1 wrw
wy uwy ¥ fis @Ry, TTaAAY 99 TIH-
e ¥, g | Ffee smgeeTe o
w1 & w7 4ff vg gy § ¥ W
AR fgar 7 favy wIwTe oY weaAr
1 4T | ag oo oY A ¥ | Wy x9 AW
T #Y B, ervimat £ dfier ¥ o
W | {fwr aree dwfaan N iT &
frdw fafre ¥ Siv wEr 4r:

“Hon. members may say, thal
this is elevating the United Nations,
or whatever may be the authority,
into something like world govern-
ment; be it so, it is none the worse
for that. In the long run, this is
the only way out for mankind.”

et 7 WY fovr @ewm #Y @ vy
fava & gAY Jgw! @@ WF AT § )
g aed arfaarie WyeE § g ar:

“T would like to see a world
government grow out of the UN.
‘What stéod in the way was not only
©old prejiidices @nd old loyalties but
above mll fear.”

" gt o ¥ owdy Oy ¥ Cfavr-ae)’
W wEweaT w7 R fear 3
w: A T w1 awar § i favr
! grawrrar fafeare §) gn wofas
quiqgaad F iR AT
a3 Svar faew g gor & 9w
et & W wfsai ¥ wyar 9@an)
faew g7 1wk @ fawr w7 A L W
faen amor & wg awHT Agy § A 3z
amar  § fis fawr g & ssa
& 7 @Y afew suawY =afawar Wit ;E
*T oy | wror gn dmvfer & fawg
¥© T wEAT TE | Afww dw wiwr
wTRr AT e gAY wifgd AT #,
weet fawr 31 gat Wt ¥ wgr oy
oY wyr W1 wnar § fr @t 3w wie
Fowafaes § Awafsn i @ a@ &

“Nationalism: is a ging of triba-
lisp.”

" APRIL 20, 1978 "
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W AR & wrAEar W syt qgear
t? v forgar Sww) wivesr fear 8
3T firdft wr fagmr & aff fear &4
tafey s § fs ya@ Usame WY
oY TREFAT FATA EY 1 & wWor vy
wardsdmar & fagrat # gftmw Wk
qeafea gY) Fr=ER w1 oY fagr
grctuafosy v wifax &1 98 wav
arw § Fr ara o g P
¥ &fraT a3 O It § o wror & sy
¥ 1 o fagaeme & g o Famet
¥ wow ¥ gEvy gr W & i
g wraes § BF g1k Ay oF T
wadem fagra 1 o g 9 av-
ardY wrataE! ¥ FUTEY ) WX e
TAT FTHY LT X %7 & fr og Seww
2) W gma ¥ aw ow AR ¥ Y
g 7 @, afew goardd aw F w
@Y wfEd | R Efed ws se
T, WAF FHTT § UFT #7 oF faom
T gRY | wEifad qrma w1
forvw aigex aomea €Y T W WIS SHEEY
st fawain #Y &wy 9T aure
gt o ot &, fageAmy Wi AW WY
AT 9T aure ERY o o @ wifE
ag gl F |row v afnezy wY A9
ag T wror w W e F wAw
g g A fafera w9 ¥ g wres
¢ fr g grm

qiferd o % g8 o W WO S
e @ A e F fad o FFT
1 fagrer §, ot ¥ fgese fsdmar
Wt it ¥ gEfet &1 9w g
ey wraww § e oF fawr awrR
¥Y weaAT g T | aTo & WA O
gfrad &1 we gAY famr we
Y wonaft Y frwr ¥ ATTEAT FHTR Y
) g T dww wAwar & fog
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orvere §, Wi G ¥ W
wrwwrs & | der areity sy aw &
waray fis w § oF fa &, oF €
wra ofcare ¥ orgt el 3§ o gt
wezifewd §, ot wqfa o worh g,
wd gE W uhwar Wi wwmT ¥
wiswrar wix afger @t &1 sme
WY 0% &, A ofE oF Ear @
T FT N wfas wH a7+ § a8 FACST
g1 afed st dar fawm a7
sEAT ¥ ff gar &)

g9 AR A T99T H OF e 99
o} Tge atepaTa A ‘224 v wR
Few faey oY “qw a=”) ¥ femd
Fu97 ¥ ugt off 1 e wa dar W
2 fr wgw afpamy aaqw § oF
Faeradt A & wfew qardant AT &1
HAY SATRT WA ST § 7g 7@ § gy gatew
g & gfeai ox §2 gg oAt
<ot ¥ fafge amd ¥ o 2@ go A
& 9% & W =Y ¥w I ¥ wypawed
¥1 fadm wX g% & foer o1 B2
o & A # At e @, e e
wer A fNA F My @ W awE
WY § ) &Y T THI F IRy &7 €A
FC g%a §1 g9 ¥ W S
Fiar ga? 7 ¥ A€ Ay & faw
ATHTL &Y o7 &7 feeld oY g @
fardr e &7 wror & g F W st
g &

gt FTA war off a® e W
avr § q@ fawrre @ s ag wEwl
AMGHAT WY GEE | qg wARa e
O T AEwWEaT § | AT STy
¥ GATHEE W A (EW WA B
% fod off =T, afes sqifes fafy-
fuew wis w2 oYfert o wgy § | wnfeser
g ¥mgroqr §:

“The State shall in garticular
direct its policy towards securing—"'

(Amat) Bl 370

witags Q| g dur & frd
‘srar firar, gz fisar | 9ad fadr
sereter Wt § | 98 saww § s gat
wfaam & fadme qaf § TowT yrraTT
g Jraay At Wi Y AT 'R Ty
WX 7 9, IfeT Wit Wy aveh dafr
T fawr ¥ agy ¥ o sorvq Sy
gnir
 wifaam ¥ frdwe ot &Y g 51
W 971 g —
The State shall endavour to—

(a) promote infarnationa] peace
secuflty;”

(b) maintain ljust and honour-
able relations between nations;

(c) foster respect for internm-
tional law and treaty obligations in
the dealings of organised peoples,
with one another; and )

(d) encourage settlement of in-
ternational disputes by arbitration.

16.00hrs,

Teg d@faart ¥ ag a1 I g—amw
7t & wdE qwed, o wAw 7
¥E& Wt IvETa SR & far WA
fadas ®1 @7 ¥ @ §, ag T
w1 Nfa-frafr & gy § on @
fawr Wwfr gw fao fafu-dar s
Har ¥ fadas o woflar @ faame
L1 W TR g0 fagas vy 2fier
T RSt , N 9g v wrew w1 & g
afew famy wY S=aT TTHIC $T AATTT
grm fis 399 far-ar T = fawm
¥ gF srdE, e Wi A FHEww
gy frar &

afx gaiaw aoee ¥ o fadas
w1 @ 7 fem, s9ar gaer R
frm,~frr-aoe @ aft Y, W@
WX T[X 7 HW XA, A AT At gafy
g¥ weifer w0ft fis g Q¥ O
agrare vt frdw few, o wrohe
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8T Tt Ty}
!\‘mlﬁtfuﬂmﬁmtt
sufny finely oy safiry w7 o sreamer Wy
Qe v wr weiw wff dar wifgg

wrr wgd § i e Ty ov v
¥ & femr-aoere wff ¥ st | WY,
Ju¥% fag wrras wTEwT T O
g1 | ® farr & v et o =fy Wy
T AEAriar ITATIT w7 NI ¥ fawa-
ORI & faT w9 (%e ararer a3,
Wt g T T §eo; favr g WAem
fis wreaed A, o wrgeE wgeTar 8,
fawar wY T v foar &

e sty § fr g saar w5
fermr-Frdw 3w afirer xw W W
qT | ¥ fag s g ww faduw w)
T T ¥ §, a1 e o gy
T & T & frwer wowT ae |
&Y swar & fis aw ga qgor T ¥ el
et o farend ; e wew H gw s T
35T g5 § 1 W faw maer avar WY
R WA 3T0 O frdww v e fwro s
¥ v ey firanedt

qw & ¥ wrw ag & i Qo wgd
grar §  anfawe w7 famdd o &
a1y & wawe g fr GF egwaw & wfa
T fadw o ger 8, Sw g g
i Ea § g e N
faegw &%, Afer—X wolt T &
ae ‘afsr” ' 3 E—Afe am
syregrfer 7@ &1 a1 5T w19 ar
wrawy wagier § 7 fafy afy
wrreT WY gy & agwr€ ¥, &
gawar § fs 3t arfs et v e
% ff g 41 gt o g W
qfretd §, feam Y Tl O e
fawr &, TH IAX FIT TEAT KA |

e F1 Fwior feg ST gwr ?
wgr wrar § s S w3w sl & wey-
AT T w7 Fermor gwm 1 grew & et ¥

A g Rt vix wns AT T daw,
whow, dfefow g ww s frr e i
frew §e % U2 Tw gEl ¥ v
e §, forg g wifa, frgens Wi
W At ¥ e e 8, 5 v T
g4 gy & wal ¥ wgwr wifeg e
Orw Newfrfeew Wifew (v fic Wi o
AT WTT i, yiew, S ge ey

¥® frg Wy wrawwar § OF |
e w2wE #Y, OF gy swir
7Y, WY FaORr-GTRTT WY WET BT ST
a1 ¥ 1 grew, e A N & faarer
Fae Tega aw difaa &) = wTg

* et ¥ W gH U W s far
w7 searfaw v £

¥ fafir weft & ag Prdze v f
WSRgsgrar 7Y, AfeT s g
 fadas & e w3 w1 vow Wi
w7 ¥ | & gA% wwmg wew s 5y
Ta fadas o oo wmiT ¥

SHRI P. K. DEO (Kalahandi): Mr.
Deputy-Speaker, Sir, I do not think
any persuasion would be
to wholly support thig piece of legisla-
tion. It suggesty amendment to the
Directive Principles of the Constitu-
tion and if we do not have the requi-
site strength today, I beg to move that
this Bill be circulated for eliciting
public opifiion by a certain gate, say
by the first day of the next session.

Cofing to the merits of the Bill, §
would like to say that the advance-
ment of gcience and technology in the
20th century has strunk fhe world and
nationalborder are gradually wither-
ing away. It takes hardly few hours
for a man to girdle the earth in the
space. The globe iz much gmaller
thmkmt was conceived a few years
bae

After geanning the space, after
landing in the moon und mfter collect-
ing the ddta and photographs from
the various = plinets, so far as our



this human race oSt this PRtly
planet should be the endeavour of
every thinking man.

The world s a beautitul™ fapestry
interwoven by various cultures,

we can grasp the nature and dimen-
sions of the emerging threats to our
well being, whether we can create an
integrated global economy, a work-
able world order gnd whether we can
reorder global priorities so that the
quality of life will imprové ratliér
than deteriorate. Thig is a very big
question mark and when nations,
more particularly, the big powers, vie
with each other in the arm race, for
the stogk-piling of lethal iweapons,
for nuclear intercontinental ballistic
missiles and all dangerous gadgets of
muss annihiliatlon, the future to me
seemg to be very dark. All talks of
SALT or dissarmament, or nuclear
non-proliferation treaty seem to me
just to hoodwink the other people, the
poor nations. There ghould be some
consistency between the precept and
practice of the big powers,

In this connecttion, 1 woulg like to
juote from a very eminent author,
Lester R. Brown's book, World With-
»ut Borders:

“The nation-state with its sacred
borders brings with it a concept of
territorial diserimination which is
increasingly in conflict with both
the emerging social wvalues of
modern man and the circumstances
in which he finds himself. It says,
for jnstance, thut we can institu-
tionalise the transfer of resources
from rich to poor within national
societies but not among societies.
The poor on the other side of a
national] border are somehow less
needful or less deserving than those
inside the border. I we conmsldes
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ourselves a® members of a human
family, can we continue fo justify
territorial discrimination any more
than religious or racial discrimina-
tion?" '

16.10 hrs.
{Mr. SemAxkEm in the Chair]

We live in an age where problems
are increasing world wide—the world
food problem, threat of world infla-
tion, world population problem,
world environmental crisis, the world
monetary crisis, etc. ete.

If you analyse the various develop-
ments of the concept of nation, you
wil] find that plots of land have been
divided and sub-divided generations
back due to some historical circums-
tances. They are considered even
to-day, in the present concept, as
sacrosanct, for whose preservation; in
this century we have seen two world
wars causing colossal loss of humen
lives, where human beings were
treated as guineam pigs.

The widening economic gap in a
shrinking world will exert great stress
on the international and political fibre
of the world.

The confrontation iz between the
rich and the poor at a global level.
It is not temporary or an accidental
thing. It is too much deep rooted. The
concept of social justice of the poo-
nations is fully justified. The days
of colonial rule are over. The last
vestiges wil] go in no time which we
find either in tip of Afriea or in
Rhodesia, The United Nationg were
seized of this problem and to ghrink
the disparities, to give more oppor-
tunities for growth to these develop-
ing and under-developed nation, they
started UNCTAD. But so far as the
performance of the UNCTAD js con-
cerned, I can gay that all the moves
so far have been a futile exercise.
But the emergence of the gap between
the poor and the affluent State is a
historical fact and thmt has to go if
the world has to survive as a whole.
The only solution in this regard is
the world Government where we
eschew national, cultural, linguistic,
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religious and colour prejudices. The
‘entire perspective has to be changed
and the outlook has to be geared in
thet way. So the proposal, the
legislation that is before us to have
a Constituent Assembly, I feel, is a
correct thing. All instruments of
masg annihilation have to be elimi-
nated. Even at the ripe old age of
90, respected leader Shri Rajagopala-
acharya made his first foreign visit
to the United States and persuaded
John F. Kennedy not to go on with
the production of nuclear weapons.
Mahesh Yogi in his own way of
transcendanta] meditation, with a
spiritual approach, tries to have the
world Government. Here is another
Yogi—Shri H. V. Kamath. I call him
yogi because he practises yoga every
day. Anothetr yogi has come forward
with this legislation and I think it is
quite consistent in the present con-
text. 1 fully endorse the views ex-
pressed by my learned colleague Dr,
Ramji Singh and Shri Shankar Dev.
So I request the Law Minister that
he should not gcotch this Bill. He
should give an opportunity for the
circulation of the Bill to elicit public
opinion not only in this country, but
even throughout the world also. 1
am sure we will get tremendous
‘response towards this Bill.

SHR1 GODEY MURAHARI (Vijay-
awada): Mr. Spesker, Sir, I wanted
you to be in the Chair, because, it
is one of the rare occasions when a
Deputy Speaker would like to speak.
I have believed in a world govern-
ment for the last 30 years or so and I
have worked towards the realisation
of this ideal.

It was Dr. Ram Manohar Lohia who
first inspired me to take certain cone
cerete steps towards the realisation of
a Wworlg constitution. It was under
his guidence, Sir, thmt I had first
become one of the office bearerg of the
‘World Constitution and Parliament
Association which recently at a Cen-
stituent Assembly held in Peris adopt-
ed a model constitution for a World
Federal Government.
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It is another matter, Sir, whether
nationsg accept this idea, .gr met.
because, even now national chauvinism
and the desire to keep one’s own is
prevalent and predominant amongst
nations. And, I do not thik it is an
easy task for any Government ic
come forward and say that it stands
for a particular kind of a constitution,
Nevertheless, a non-official effort was
made and a draft constitution pre-
pared. And it is now, Sir, time, I
think, that Government should also
think of adopting a world Constitution
whether it is by improving the consti-
tution that has glready been drafted
or by amending it or by adopting a
new Constitution. But the ideal of a
World Government is the one thing
that 1 think humanity today needs,
But for a World Government, I see
nothing but destruction in the world.
On the one hand with neutron bombs
being manufactured and all kinds of
nuclear weapons being stockpiled and
no sign of any total disarmament, it
is inescapable that we should move
towards a World Government,
because, gnly a world authority, which
has a pari of the sovereignty of every
nation, can perhapg bring about an
order in which there dhall be no
armament and in which there shall be
no bombs and other kinds of weapons
of warfare.

As long as we believe in national
frontierg, as long as the world believeg
in amassing wealth for each nation,
as long as the world wants to live at
the expenge of other nations, as long
ag one natiop tries to exploit the
other nation. I suppose. the prepara-
tions of war will go on; and there is
no end to it. However much we mighf
talk about disarmament, however
much we might want to ban nuclear
weapons, this is not going to produce
any effect, because mnational chauvi-
nism ig supreme and every nation
wants to thrive at the cost of the
other.

Therefore, unless there i3 an
attempt made to bring about some
kind of a world authority, a world
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Gomrmnt. where every nation
surrenders part of the sovereignty to
such wauthority, which authority can
really impose its will upon the people
of the World, I don't see any future
for mankind.

And therefore it is that people like
me have always believed that the
nationg that really believe in peace
should row make an effort through
their Governmentg to bring forward
such a World Government.

That is why, Sir, I came forward
to speak on this Bill and I support
Mr. Kamath's /Bill. I know there
bhave been groups all over the world
who are working for the formation
HOf a world Government., There are
wvarious groups which are gtriving to
iproduce some kind of a World Consti-
tution.

But, all these will mean nothing

unlesg the nations agree to come for-
ward and contribute to this effort.

So long as Governments do not take
initiative, it ig not going to fructify
and that is why, I think, Mr. Kamath
has done well to bring forward this
king of a Bil] which envisasag thal
the Government take the initiative or
make gome efforts towards the reali-
eation of this goal.

Being a Deputy-Speaker--I do not
know—1I should not request the Gov-
"ernment either to wuccept or not to
accept this Bill. But, I can say that I
fully support the effort that Shri
Kamath js making today and, I hope,
the House will unanimously support
his effort and there will not be any
dissentions on this because, I know
there are several systems which can-
not accept the idea of a world Gov-
ernment; there are certain political,
system which, in the world of oday,
do call for a world order but of their
own conception, Take for example
the Communist movement. Com-
munist movement also talks of a
world State and, perhaps, division of
the State as well, as an ultimate goal.
Of course, they have their own econo-
mic system and social system which
ocome in, I suppose, in the way of a
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proper negotiation with the other
systems in the world today. I think
that even among the ' Communist
movements, 1 see & drift towards co-
existence with the other systems.

Perhaps, a few years back, nobody
could have thought that the Commu-
nist movement would say that they are
prepared to co-exist with the other
systems. But, that development did
take place and, therefore, today- I do
not see any difficulty where diffe-
rent systems that exist jn the world
today can cooperate to form and
bring about a world authority. It is
another matter as to what the Werld
Authority would do because, to solve
the economic problems, to solve the
differences in the economic dispari-
ties amongst the nations, I suppose,
the world authority will have to
contend with all these ideas—the
communist idea on the one hand and
the democratic socialist and welfare
ideas on the other which would per-
haps have a dialogue on the world
authority and, finally, come to some
kind of a consensus which would be
the solution for the world's ills.

That is why I think that if we
want peace in this world, if we want
that nations should not go to war
against each other, if we want that
we should not fight for national fron-
tiers and territoria] adjustments and
things like that, the prime idea is to
give the people their economic well
being that they need. I think this.
world authority will take up 3all these
systems gnd come to some kind of a
dialogue and then come to a con-
sensus. That is why I think the only
solution for the world of the future
is the formation of a World Govern-
ment and therefore, although the idea
may be scoffed at today. I know
many people will scoff at it by say-
ing ‘Oh, it is a utopian idea; you talk
of the World Government. You can-
not have edjustments within the
States. Now you talk of the World
Covernment’. But, I think, the solu-
tion to all problems within the
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States and within the regions is only
through the World Government.

As long as you have the national
frontiers, as long as you have regional
imbalances and as long ws you have
regionalism, there is no solution to
the problems of the world. That js
why, the one and only solution is to
create a world authority which can
impartially go into the wvarious pro-
blems which will not be inhibited by
national chauvinism and which will
not be inhibited by territorial boun-
daries and which can look at all the
problems of the world and come to
some kind of a lasting solution. That
is why, 8ir, I support Mr. Kamath's
Bill gnd I thank You very much for
having come and presided over here
at my specin]l reguest.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):

‘Bhushan, will be replying to the
‘debate. I just want to say a few
‘words on this topic.

1 feel so happy to associate myself
in this debate bhecause, for many
years, it has been our life's dream if
there could be a world without fron-
tiers and if I could trave]l as mu free
man without all sorts of restrictions
ie. visas, etc, from one and of the
world to the other., The concept of
one world, as Mr. Kamath hag said,
is not new to us. Vasudhaiva Kudum-
bakam. The world is a family. That
is the concept of ours given in the
old seriptures right from the Vedic
age. Various sages have pronounced
it a number of times. I also agree
with the hon. Deputy Speaker who
decided to participate in thig debate;
that most of the problems of the
world would not be solved it there
is no world authority which would
be really effective in solving some of
the problems. That hes been our
view all along. We have seen the
United Nations in the crawling stage;
the UN as a body is trying to get up
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it. There are various problems to in
sorted out before we could agree to
provide a shape to the concept of m
tederal government. There are many
burning problems which divide the
world today: the problem of ecolo-
nialism and imperialism is still there.
The problem of disarmament threa-
tens our life. 400 million dollars are
spent every year in mad armament
Tace. More than one billion dollars
is spent on armament race daily and
at the same time the world is divided
between the haves and the have-nots.
There are regions in the world where
pecple have 9000 dollars per capita
income while in some regions they
do not heve even 60-T0 dollars per
capita income. Our country’s per
capita income is about 150 dollars.
There are parts in Southern Africa
where five per cent of the white
people are ruling over 95 per cent of
black people and all sorts of tortures
are perpetrated on the black people.
Mr. Kamath's noble idea of a federal
Government is supported by every
body in this side and most of the
persons on the opposite side also; we



gradually shed their concept of na-

move towards some sart of inter-

collective conscience and wil] of
humanity. Having said that...

SHRI HARI VISHNU KAMATH:
Your senior Minister had said so.

SHRI SAMARENDRA KUNDU: As
my friend Mr. Kamath rightly said,
we had taken this posture; we had
taken this point of view in United
Nations: and my Senior Minister had
also said this in the United Nations
while he participated in presenting
the Government of India's point of
view.

Now we should concentrate to see
that we pave the way so that in our
lifs time we can have a world with-
out boundaries or some sort of a
federal world, which Mr. Kamath is
thinking. For that, the first thing we
should do is, we must strive to have
a new international economic order.
If there are countries where the
economic disparities are quite large,
and people are discriminated on the
hasis of colour gnd creed, we cannot
work effectively for an international
community without frontiers or some
sort of a federal Government where
we would Surrender all the govereign
powers and authority to that world
Federal Organisation.

same. “Vasudavai Kudumbakam”,
which he safd, that i what we have
been thinking and saying for many
many years. That is what he wants
to achieve and we also want {0
achieve it. If that is the objective,
I think, the time has come when We
have to take a correct line of action
and as I said, the Janata Government
is taking a correct line of action. We
should create such cqnditions so that
we can really achieve our objective.
I love his jdeas and appreciate his
ideas. .

I thank him once again for having
brought forward this Bill, With these
wordg, 1 conclude my speech.

SHRI JAGANNATH RAO (Ber-
hampur): Mr. Speaker, Sir, I wel-
come the Bill brought forward by my
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friend, Mr. Kamath, It is not that
Mr. Kamath hopes that the world
Government will come jnto existence
tomorrow or day after. But the econ-
cept is worth considering. We are
living in a world which is threatened
by nuclear armaments everyday and
unless we think...

MR. SPEAKER: That itself may
drive to m world Government.

SHRI JAGANNATH RAO: When

the nuclear explosions take place, no
Government will exist and the whole
word will be .annihilated, Therefore,
the super powers talk of disarma-
ment and limitation of strategic arms
but still they are going on stockpiling
nuclear weapons. The other day
France exploded a neutron bomb in
the Pacific. That is why the stand
taken by our Prime Minister ig very
correct that unless you yourself res-
trict the manufacture of these nuclear
weapons, you cannot ask others to
sign the Treaty of Non-prolifiration.
Therefore, we are living in a world
where nuclear weapons gre looming
large and every country wants to
build up its stockpile of nuclear wea-
pons. Unless we think in terms of
international peace, and internatioal
living, the world cannot exist.

Sir, today the world is shrinking.
We can cross the seven seas and the
five continents in g day. We can
reach any part of the world. Second-
ly, peace is indivisible. There can-
not be peace in one part and war in
another part. Any spark in any part
of the world will engulf the whole
world, So also prosperity . Pro-
sperity cannot be confined to a few
lucky nations and poverty to the rest
of the world. Therefore, every coun-
try which is prosperous should think
of prosperity of other weaker coun-
tries, poor countries, share their pro-
sperity with them so that every coun-
try can live in peace and content-
ment. ] will quote anothegginstance.
Now, industrialisation has taken place
all over the country. There ig ad-
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vancement in science and technology.
Can it be sald that any country is
able to produce any. product by
itself? No coumtry is self-suffi-
cient. One country may not have
the raw material. Another coun-
iry may have only the managerial
skill. The thirq country may have
the technological skill and the fourth
country may have the marketing
techniques. Therefore, Lester Brown
in his book, “World without Borders”
said that even production is interna-
tionalised. Take, for instance, Japan,
It takes iron ore from India. It ma-
nufactures steel. The technology is
from the United States. The manage-
rial skill is from another country.
Marketing techniques are from the
fourth country. Selling and packing is
from another country. The man-po-
wer is from a sixth country. There-
fore, even production of any product
is internationlised. No country can
say it is gelf-sufficient, If it is self-
sufficient in raw material, it has not
got the other components to produce
that product. Therefore, the world is
now ghrinking. Every country should
think in terms of other countries in
the world so that they are members
of the same family. Another instance
I would quote is the high seas. They
are the common heritage of mankind.
This doctrine was propounded by
the delegate of Malta in the TUnited
Nations in 1987 that high seas are
the common  heritage of mankind.
But every country wants fo grab the
seas. The super powers, irrespective
of ideoclogy, want to have control of
the high seas and the wealth, the
hidden treasure on the sea-bed. We
do not want to give any ghare even
to the Jland-locked countries. We
say that land-locked countries have
no right to the treasures. Therefore,
if we have to consider all these
aspects, if we want to live in peace,
if we want to live in a world without
war, we can settle our disputes oOr
differences by mutual consultations
and mutual agreements. We can hope
to live in peace and it is our country,
India, alone which i{g competent to
move in that direction.



MR, SPEAKER: In gddition to tne
high seas, we can have openskies.

SBHRI JAGANNATH RAO: Yes,
open skies also. Now, in international
law of the sea conference they have
come to a consensus. Though there is
a difference of opinion about the
constitution of the sea bed authori-
ty, on other aspecty they have come
more or less to sm agreement that
high seas are the common heritage of
mankind, Thig doctrine wag propound-
ed by Mr., Pablo of Malta in 1867
in the United Nations. The other
countries have practically accepted it
except that there is a glight difference
about the constitution of the inter-
national sea bed authority, as how
to do it and who should have the
control. Otherwise, they have accept-
ed. So there is a growing awareness
in the minds of other countries alsn
that they should have to live in peace
and they have to share their riches
with the poor countries. Now, a dis-
cussion is going on between North
and South, between the rich and the
poor countries. But go far nothing
has come out. These countries
should build a new social order
where every country is in a position
to maintain itself. Unlesg we think
in larger terms of the human family,
the family of the human race as one,
there is no future for the world.
Therefore, this bill has focussed the
attention, not only of our Parliament,
our Government and our country, but
of the whole world. They should
think in terms of the world order,
new world economic order. and the
new world family, as it is. The Unit-
ed Nations is there; but in the UN,
only discussions took place.

MR ,SPEAKER: I understand 2
hours have been allotted to this bill.
The time allotted will be over by
440 pm. Is it the pleasure of the
House that the time be extended?

SHRI HARI VISHNU KAMATH:
by 2 hours.

MR. SPEAKER: It can be done
only upto 8 o'clock to-day. It will
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first steg, I would suggest that the
UN Charter be amended and the
power of the veto given to the five

nations be taken away. Every country
should have equal statug in the U.N.
As long as the wveto power remains
with the § countries, there cannot be
any hope for the UN. UN is the family
of nations; but nothing comes out
of it. I was myself a delegate to the
UN. But who can it bring it about?
Only India can do it. India has the
moral strength and stature to bring
about this and to highlight this con-
cept to the nations of the world, and
see that it is accepted by them. I
think that after persuasion. other
countries will come round, except
those 5 countries. By and large, all
the countries will realize the need
and necessity to think in terms of a
world family, a world order and a
world government as such. It Is a
loose federation, where every coun~
try is sovereign. It may be democra-
tic or otherwise, Disputes amongst
the nations can be solved by mutual
consultations; and the countries
should share their joys and sorrows.
They should ghare prosperity, know-
ledge, science and technology with
other countries, so that the world ean
live in peace; and it will be a world
of which we can be proud of.

W gew du wroaw anew: (wg-
oY) : weuw wgAy, A fadaw wrAeT
=Y wTx ¥ gror AT W fawrc v W
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SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu); Bir, on a point
of clarification. While appreciating
the speeche; of our hon. Members in
regard to Shri Kamath's Bill, 1 want
to know, as a matter of curiosity,
what would be the official language of

the world. when there is only one
Government.

MR. SPEAKER: That would be
decided in due course.

ot yew I oo Aww : gE N
g werd § fie frew o Goerdt wr oy
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aft Qe WY 1 A O woeTdd
¥ dw ¥ feer & wrm wr wmnw wft
gwr 1 ghear & avfr weerd qrve &
g% § 1| adt goeret & fawrs g tw
o fedly woft & o ge dw Y
WOETT %7 Wiyw § aSwww O
¢ 1 wwer A wome K e F
ghrar & adft oirg ewec & yuiwd
farw gorTT Ww W wewar w@ £
Fu fare o goerdy & sfafafa ot
#37 & gt wgar & weTT 00 SN
wafgsr X arx oY & 1 wr® gl
' goeT B, wig (e A s QY
wT fgrgeara ¥ omRT 9T W g
T &, A ArAw wfgwre & Amr 9%
Wy § warw g Afew wadier ¥
W W ST g W) awar w1
WHT TgT WY FOHTC AT KT §, °W
& fad & wrare agY gsr awx Koo
€ forl feer aomre @9 A4), faw Y
et 1 dw i, afew gfaar &
aifer wanfasr & s 9T 97 §@
sfafafug’ # fowr sTeTT g1 W
w2 A XA FWA T FFA AT T AL GAEOWT
AmTn, T ©F wrRW | xa fax agf
w1 fe wrer wT =T Wi fgegeary
%! famr faay g, &Y 9= =Y wrand
gfrar & wradt & ma ¥ wfas &
W faen Y gowrT § W o fggeama
¥ ¥ gu  wafafimt w1 agaa @97
& fai afy wfar warfasic & wd
9T W9 fAmr g W AT w8
I g wEd Ay § wgm wwer
E—%= W1 wadwr vl W ¥@ o
w1 aff AT ) W v & a9
&Y, g ofrarx & Arw q< ), ghrar &
wot @ war w7 T ¥ g qER
wewfemrg | oY g @
e o wreware ® A 9T e gal
A foftery & ara o< wezst fvar £
T @1 7 At wa w1t foaraw won



2391 Constitutior-

[nfr g &x ArCTaY Trew]
wrgar & ot 1 wader O famay
wor wrgar & 1 Awt Y el
Prwgam o o W gwe wT K
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& ot ¢ W o fagra & ar o
f&dy w1 fagra &1, aft @y amd ¥
o faem & T 00 %ﬂﬁ& 2.
qgr amgxy ¥ foe® M FT FSATT
TEY & W gfar #Y Qwa 1 AT
ALAMT FAT A & aqr gigar<y 1,
VTNZ 1 WY w1 Faanami 7 s Fam
HEY &, AT TH HEAAT *T WHTC
FTAT TG § o Forex wIHT A PTIAT
TEET ZiY | 5 Qo & T & fad
gard s faaar wfas & wafaw
SHET £ godl g, FL 1| W Arw F
*f! HMET T A TEAA AT Y, S A
ot qare gfvar & s s & oY et arey
A g Ay e o ¥
Y gwrow fiear ary
PROF. P. G. MAVALANKAR
{Gandhinagar); May I say at the
outset that this is one more feather
in Mr. Kamath's cap? He has al-
ready earned our congratulationsg and

gratitude for having brought this
Bill

It is said that it is an utopian idea
or idealism to talk about a World
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Government. but may I say in all hu-

mility that all legislations at  some

time or other had started with uto-

planism snd idealism? It is only when

public opinion accepted this idealism

ag some kind of reality that they have

beome part and parcel of legislative -
enactments. Therefore, the Law Mi- °
nister, Shanti Bhushanji, cannot

say—I hope he will not say—that it

is an uptopian ideal and we do not

want it. If he puts forward that ar-

gument, may I say then that the

entire chapter IV of gur Constitution

is utopian and nothing else? Acharya

Kripalanj and others have gaid that it

ig nothing but a combination of pious

hopes ang aspirations, So, if one more

pious hope and aspiration can be ndd-

ed to this Chapter on Directive Prin-

ciples of State Policy, I do not know

why we should be chary about it,

16.54 hra.

[SHRIMATT PARVATHI KRISHNAN in the
Chair.}

While talking on this subjeect, 1
want to read out briefly what three
eminent people of modern times have
said about the necessity of world co-
operation. I start with Victor Hugo.
The House knows that Victor Hugo
wag a French poet and novelist, who
had lived through several desperate
French experiments tried by different
parties with different forms of govern-
ment, He said in 1885. :

“I represent a party which does
not yet exist:”

And what ig that party? “civilization”,
“This party will make the twentieth
century. There will issue from it the
United States of Europe and then the
United States of the World.”

What a prophetic sentence he ut-
tered in 1885! Then, what has Mahat-
ma Gandhi said? He was particularly
very gharp when he was very pithy.

“I would not like to live in this
world if it is not to be one world.”



ence?” He said: “The answer |is
simple. To make one world safe and
a reality”. We wanted India's free-
dom so that one world become a
reality and one world become a safe
world,

Then, again what the great Poet.
Rabindrunath Tagore said;

“We must know that as the reali-
zation of the unity of the material
world gives us power. so the reali-
sation of the great gpiritual unity
of man alone can give us peace.,”

If the idea of world cooperation is
strengthened by the views of people
like Victor Hugo, Mahatma Gandhi,
Gurudev Rabindranath Tagore—one
can quote many such outstending lit-
erateurs and authors throughout he
world—let us not say that it is only
idealism and utopianism. We want
that utopianism because recent Gov-
ernments and good governments are
governed by ethical principles in the
conduct of government.

Mr. H. V. Kamath has very rightly
mentioned in the aims and objects of
his Bill;

“The time is opportune, may ripe,
for all good men and good govern-
ments of the world to get together™.

He is one gsuch good man and the
Janata Government is one such good
Government. If that combination can
help. 1T would like the combination
to come forward not as Article 51(a)
but Article 51 (a) (b) (c) (d) and (e).
I do not want to take time to read
this Article but you will see that Mr.
Kamath's suggestion under this Bill
under (e) is merely a logical culmi-
nation of what preceds in A, b, ¢, and
d of Article 51 of the Directive Prin-
iples of State Policy. So, it is a good
thing to have this kind of a Bill com-
ing as it does in 1978. I am sure, Mr.
Kamath also knows that it was a
British historian, Arnold Toynbee,
who in his latest book, devoted a
whole chapter on ‘“World embracing
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patriotism”, We are no longer having

Kennedy. that youthful and ever
vigilant US President talked of cross-
ing the new frontiers, then we can say
that we want to cross those frontiers,
national borders, national securities
and we want o have one world. If
that is so, and while talking of good
men and good governments, I am re-
minded of Edmund Burke's off-quoted _
dictum: “The good must unite, when
the bad combine.” When the bad are
combined through armamentg and
through  destructive weapons, the
good must unite with i and ideas.
When the good unite then they can
only do so with such ideas as that
of one world, Many of ug have read
Wendol Wilkie's book ‘One World®
published in 1941. We know what
happened in 1845, before the birth of
the United Nations in 1945, how .arl-
ous Charters beginning with the At-
lantic Charter and many other dec-
larations including the “Four Free-
doms"” ununiciated by  Franklin D.
Roosvelt brought the idea of one
world and one community.

17 hrs.

I am never tired of quoting my
teacher, my guru, Harold Laski. who
said in hiz book “A Grammar of
Politics”; “Either we create one
world by a deliberate plan or we
court disaster. It is a grim alterna-
tive". Therefore, if science and
technology, education, communication
and mass media have brought us all
together, then, may I ask, how can
we all afford now to linger on or
limp? The one world community must
take sape. After all the world has
shrunk. We have reached the moon.
can't we, therefore, reach all nations
and all people together by creating
constitution of the ome world? If we
can do that. I am quite sure that the
United Nation’s system is going to be
such a one world’s special mission and
agency. There is going to be a gpecial
session of the U.N. General Assembly



i
]
:
:
i
:

g

§8 !
?E‘“.
B-'-‘-‘
5
$§

Fa
LR

égEEEEEE
3 E"' £o
il
i

So, I conclude by saying that one
world will contribute to healthier
growth and richer gains and, also,
efforts are going afoot in the United
States of America, in the United
Kingdom, in the Soviet Union and in
other countries and, in India if we
do that, I am quite sure that by
adopting this Bill, we shall have car-
ried one good step in the right direc-
tion and, I hope. we will do it with-
out any dissenting voice.

SHRI SHYAMAPRASANNA
BHATTACHARYYA (Uluberia): Ma-
dam Chairman, I amn very happy to
support the Bill moved by Mr. Ka-
math, one of our founding tather of
the Constitution. I cannot go up to
the heavenly heights of this Bill. But
1 support the basic spirit of the Bill
underlying  anti-imperialism, anti-
war, ending exploitation of man by
man and developing cultural science,
not for destruction of humanity but
for the good of man,

Einsten discovered the theory of
velativity, of turning matter into

few days ago, President Carter
came to Indla. Qur country is a poor
country and our Prime Minister is
also a representative of the poor
But he refused to sign the
Non-proliferation treaty. He said

first destroy your atomic power and
then ask us to sign the Non-prolife-
ration treaty.” This is a feeling
which is growing throughout the
world, The purpose of the Bill of
Mr, Kamath will be achieved but
still we gre to develop much more
in the movement of humanity. In
France, America, England and in
other countries, the forces of peace
are growing and the war-mongers
cannot face the people boldly. They
prepare destructive wespons but the
people gre against it. It will create
a spirit of broader miovement against
war and humanity will be freed
from the danger of destruction in
future,

MR. CHAIRMAN: The Minister.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHRANTI BHUSHAN): Mr.
Chairman, I would like. to congratu-
late the hon. mover of the Bill, Shri
Kamath ang all gther eloquent Mem-
bers who have let support to this
Bill, including the hon. Deputy Spea-
ker who was also provoked.

ot T wee Wl (Gor)
quTfr ST, ¥ QF AaeqT %7
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T ET g W 0 oft Wi
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MR. CHAIRMAN: Excuse me. Mr.
Shastri, will you please resume your
seat? There is time for Shri Ka-
math’s reply. We have already con-
sulted the Minister as to the am-
ount of time he will require and Mr.
Kamath as to the amount of time he
will require, So, there is enough
time for both of them to eomplete
their speeches before we take = up
next Bill.

=t agAT FAE wEst @ {LY FEAT
FErar 2 i o ag wwr ST wr #
HAT S F 1T AT FHT S99 a9
FRI BT ST FT qET F7 AT |
Ty oY <t a2 1 aug 5@ faa &
fae asmm mar oA

MR. CHAIRMAN: I am in the hands
of the House, Mr. Shastri. The time
has already been increased by the
decision of the House and, therefore,
I have to go by that decision.

LS

AN HON. MEMBER: For the time
being, it is upto 6.

MR. CHAIRMAN: 5-6. The Minis-
ter may continue,

SHRI KANWAR LAL GUPTA
(Dethi Sadar): Mr. Chairman, by
5.50 it should be wver; everything
will be owver.

(Interruptions)

MR. CHAIRMAN: I have already
stated about it. You need not take
the time of the House. There is no
need for your to take the time of the
House, Mr. Shastri, will you resume
our seat? The Minister will conti-
nue. \

ot qEAT wER e w A
TR Y FT & gifag ag
I AT T Y a1q IS8T oY 7T qewer
T X pgr oav fF ag faw 6 I
FF TAM 1
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MR. CHAIRMAN: Mr. Shastri, will
you please resume your seat? I think
you did not follow what I said. The.
time has been extended till five
minutes to six and with that thing
in mind I enquifed from the Minis-
ter and Mr. Kamath how long would
they take and in accordance with
that I called upon the Minister.

SHRI HARI VISHNU KAMATH
(Hoshangabad): I have 5 submissionr
to make.

MR, CHAIRMAN: At five minutes
to six, that jg what the Speaker told.

SHRI HARI VISHNU KAMATH:
You check the records when the
Speaker was in the Chair. He said"
and everybody heard ang you were
also there in the House; you would
also have heard it.

MR. CHAIRMAN: I was in the
House.

SHRI HARI VISHNU KAMATH:
He said that the time, as we all ask-_
ed for, was extended by 2 hours. He
said: for today, it will be upto six.

MR. CHAIRMAN: Five to six.

SHRI HARI VISHNU KAMATH:
No, no. uptp six. Please see the re-
cords. If I am wrong, I will take
the "punishment,

(Interruptions)

MR. CHAIRMAN: Two Members
should not talk at the same time.

SHRI HARI VISHNU KAMATH:
Today, it is upto six. You see the
records. Please have the records
checked up, because Members are.
anxious to speak on this important
Bill. Why do you stop them?

MR. CHAIRMAN: Well, you can
give some of your time. Naturally,
I have no objection.

(Interruptions)

SHRI KANWAR LAL GUPTA:
This is the practice of the House. I
had talked to the Speaker.
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MR, CHATRMAN: There are 2
large number of Private Members
Bills before us and . ... (Inter-
ruptions).

SHRI HARI VISHNU KAMATH:
It is up to six o'clock today; it is not
555 at all

MR. CHAIRMAN: Yes, initially he
had gaig thit, but later he made it

SHRI HARI VISHNU KAMATH:
Let us see the record. (Interrup-
tions).

SHR] BHANTI BHUSHAN: Madam,
you are perfectly right because the
Hon. Speaker first said ‘All right, it is
8ix for the time being’ but, thereafter,
later on he said that because the other
Bill alsg has to be moved, it will be
five minuteg to six.

MR. CHAIRMAN: So, the Ministe
may continue,

SHRI SHANTI BHUSHAN: Madam,
I was trying to congratulate....

MR. CHAIRMAN 1 think yoy have
succeeded in congratulating.

SHRI SHANTI BHUSHAN: [ have
succeeded, but I wanted to add some-
thing. The Hon. mover and the other
eloquent speakers have highlighted thig
very important problem which is fa-
ing not only India but the whole
world. The gloomy profpect of the
destruction of fhe whole world js alsg
facing the entire man-kind and it is
for that reason that I have, with ut-
most humility, chosen to congratulate
the Honourable Mover of the Bill and
the other elogquent speakers.

At first I had thought that perhaps
it would be for the External Affairs
Minister to reply to this debate, but
I can quite appreciate the predicament
of the Externol Affairs Minister that
if the goal set out by the Hon, Mover
is actually realised, what will happen
to the External Affairg Minister be-
cause there would be ns External
Aftairs s0 far as India is concerned.
‘(Interruptions)
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Now, Madam, at first, when I look-
ad at he Bill and read the contents
the Bil], at that moment I omitted,

to notice as to who the Mover was
and 1 thoutht. after reading the Bill,
that while the objective was very
laudable, perhaps we were very dis-
tant from that dream —from that
golden dream—and that, perhaps, that
objective possibly could not be realis-
ed, what to say of our own life-time,
but for many more life-times, and so
on. But , thereafter, I happened to
look at the name of the Hon. Mover
of the Bill and I gtarted entertaining
doubts about my own thinking be-
cause I remembered that it was the
same Bhri Kamath who had pointed
out and who had highlighted the va-
rious inadequacies in our Constitution,
when, during the Constituent Assem-
bly debate, he had pointed out the
deficiencieg which existed in the pro-
vigsiong dealing with Emergency and
various safeguards and so on. He had
forecast that there were certain dan-
gers implicit in the scheme of things
which was being discussed before the
Constituent Assembly and at that time
people were sceptical—they perhaps
scoffed—and they said that such a si-
tuation could never come to pass. It
showg Mr, Kamath has a very un-
canny foresight. He is able to see the
future. I do not know whether he
has taken some special schooling in
that art for being able tp see the fu-
ture, or perhaps be has been born
with thig art or this science, whatever
it is, whether it is an art or & science.
But the fact remains that he somehow
has the capacity to foresee the future.
He was able to foresee it then and,
then, at another time, he had also
wanted that a certain entry relating
to inter-planetary travel ghould also
be introduced in the Constitution. That
was snother occasion when people
said ‘Mr., Kamath dreams of inter-
planetary travel. How, possibly, can
inter-planetary travel be a thing of
reality? But in our own life-time we
have alsp seen inter-planetary travel—
well, gomething which perhaps would
be realised soon by human-beings.



THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): A
decendent of H. G. Wells.

SHRI SHANTI BHUSHAN; There-
fore, 1 started entertaining doubts
about our own jdeas and I thought,
perhaps it might become a reality In
our own life-time and certainly in the
lite time of Bfiri Kamath.

SHRI HARI VISHNU KAMATH:
It should in your life-time.
SHRI SHANTI BHUSHAN: But

when we say that, if we also look at
the conditions which prevail in this
world, what o say of this world even
in our own country, we fing the hu-
manity, mankind even in our own
country still continuesy to be divided
in sp many ways, on linguistic consi-
derations, on caste considerations, on
regional considerations. on the consi-
deration of rich angd the poor and on
various other considerations. 8till
thirty years after independence society
in this country it continues to be s0
divided. But, at the same time, one
has got to concede that the objective,
ag set out here ig the only escape for
humanity in thig worlg and it has got
to be accepted by every human-Being
ag the ultimate vision of the glorious
future,

17.17 hrs.

[Surr DrireNoRA NATH BasU in the
chair]

In this connection, Shri Kamath has
referred to the ancient Indian philo-
sophy which is wgdw wrvEEw |
and has also referred to the prophetical
wordg of Mahatma Gandhi, Jawahar-
lal Nehru, Sri fAurcbindo, Einstein
and sp on and he finally referred to
the glorious speech made by our Ex-
ternal Affairs Minister at the General
Assembly of the United Nations very
recently in that connection. Incident-
ally he also sald that the External
Affairg Minister had brought glory to

Hindi had been introduced at the Uni-
ted Nations by—and I would like to
utilisp this occasion to pay tribute to
the memory of that brilliant officer of
the Foreign Service—Saad Hashmi, a
Muslim, It was left 0 a Muslim of
this country ty do that in a Committee
of the United Nations a few months
before that. When I wag at the United
Nationg attending the Law of the Sea
Conference, not in the General Assem.
bly, but one of the Committees of the
United Nations, he made the first
speech in Hindi and it was simultan-
eously translateq in all the languages
of the world. It was, therefore, a pio-
neering effort, a glorious effort, on
hig part and I would like to pay my
tribute to that brilliant officer for that
pioneering effort. He was a very dis-
tinguished member of the Foreign Ser-
vice, Unfortunately, he is no more,
He wag quite young, but shortly there-
after he camg back to India, had a
heart attack and died.

I would perhaps be failing in iry
duty, if I do not say this now. 1 do
not want to be misunderstood. So far
as this Bill is concerned, while 1 have
already said that the objectives are
very laudable, at present, as would
be realised, we are living in a different
atmosphere, in a different world today.
The spirit of nationalism, national
sovereignty etc. is yet very much of a
realily. The people of every country
still have a pride in their national
sovereignty and so on. I would, there-
fore, like to invite the hon. mover’s
attention and the attention of the hon.
Members of this House io perhaps what
1 might describe a technical aspect of
ihe matter.

So far as the directive principles
are concerned, the House is aware as
to what the purpose of the directive
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principles, which ig sst owt in. Articie
37 of the Covstiution itsel 'is; it pro-
vides:

“The provisions contained in this

Part..,.”

And this Part deals with directive
principles, )

“....shall not be enforecable bY
any court, but the principles therein
laid down are nevertneles; funda-
mental in the goverance of the coun-
try and it shall be the duty of the

State to apply these principles in

making laws.”

Now the principle which the hon,
Mover wants to have added in Article
51, which is one of the Directive
Principles, there are already four
principles there. The four principles
are slightly of a different qualitative
-eftect I would invite the hon, Mover's
attention to them. So far as the four
principles contained |n Article 51 are
concerned they are quite consistent
with the national sovereignty, be-
<cauge they say:

“51. The State shall endeavour to—

(a) promote international peace
and security,;

(b) maintain just and honourable
relations between nations;

(c) foster respect for internationil
law and treaty obligations in the
dealings of organised peoples with
one another; and

(d) encourage settlement o! inter-
national disputes by arbitration.’

Neither of them contemplate any sur-
render of any part of the sovereignty
of India. But as soon as we intro-
duce the concept of world federal
Government however laudable that
concept might be, howsoever of neces-
sity that object might be, so far if
we are trying to introduce that con-
cept of Directivé Principles in the pre-
gent Constitution, when the glorious
preamble which is still regarded .as
glorious, the accepted policy of the
people of this country which is en-
shrined in the preamble of the Con-

Of course the words BSOCIALIST
and SECULAR have been added by the
42nd Amendment, 50 it declares—
solemnly resolved to constitute frito a
?VMIGN DEMOCRATIC REPUB-

C.

So, the concept of India being
Sovereign Democratic Republi¢, is that
India shall have sovereignty. No part
of its soveraignty so long as this Con-
stitution governs the people would be
alienable or could be surrendered by
the Government which has to function
within the Constitution, which has to
further the principleg of the Constitu-
tion, which is pledged not to act against
the established concepts of the Con.
stitution and, therefore, the question
might arise, the hon. member would,
perhaps, think about it, that so long as
this concept is there, so long as the
conditions have not arisen, can India
surrender and can they all surrender
thely national sovereignty? Would it
be possible to introduce within this
very Constitution, the concept of world
Federal Govermment which clearly
contemplates the surrender of part of
the govereignty of this country so that
the text which 1 chose to describe baa
a technical aspect of the question,
which I would be fafling in my duty
if I do not call attention to and that is
why I have said—while the objectives
are very laudable, while the glorious
vision of the future which has been
painted by this Artist, old acknowledz-
ed artist, is a very attractive pleture
to which all of us would like to sub-
scribe, with all earnestness and sincerl-
ty at our command, the whole ques-
tion is, this will have to be done. This
concept of a world federal Government
one world will hive to be introduced
by the sovereigh peoples of the whbsle
world. So far as India is concerned,



while the Indian people have consti- on honourable hrw:, on . ferms.:.af
tutell themigiives lnto a. soverelgn equality for  ali " the le of she
ohiily, so fong as the sifuation Joes world, Favdurable comlmm z.:v- W
not Emerge, conditions are not created be creatéd: These condittons have 6
in whick the people because the Gov: be created in whicth that world order’

stitution which has been given to the
country by the people of the country—
But so0 far as people are concerned,
peoplé are sovereign. Not only the
people of this country are sovereign,
the people of the whole world are
sovereign. And therefore, so far as
the people of the country are con-
cerned, this objective which has been
spelt out by Shrl Kamath will have
to be translated into action by the peo-
ple of India acting in unison, acting
in co-operation with the people of the
other countries of the world. So it
ls a very laudable objective. But I
am afraid that there are certain diffi-
culties and the reason being, that the
concept of national soverelgnty is still
a very strong concept. But what sre
the conditiong to-day? This concept
of world Government can be, as I
stated earlier, translated into action Ly
the willing consent of the people of
this world. There are countries with
different kinds of polities and so on.
It is not enough that if there is a world
Government, because the world Gov-
erament can be various kinds, bat
India would not like to subscribe
merely to the concept pf some kind
of a world Government unless that
world Government or world federal
Government ig established on terms of
equality, on honourable terms, on just
terms, on fair terms which gives a just
deal to all the people of the entire
world irrespective of their colour, caste,
creed, etc. Until then the mere ideal
of a world Government would not be

enough.
17.25 hms.

be established. It is essential. In fact,
it is ineviteble and that ia the anly
solution for preventing the catastrophe
which ig facing the entire humanity.
While all that is theve, that world
Government will have to be established

can be established.

8ir, the world is also divided into
different kinds of concepts. We know
of the West and the East; we know of’
North and Sputh. There {3 dialogue
between the West and the East. There
are also dialogues between the North
and the South. There are developing
countries; there are developed coun="
tries; there is the Group of 77 and 3o
on and so forth. There are still so
many different concepts so that still
those relations between the differeat
countries are emerging. Negotiations
are taking place, Talks are going on.
And the whole question {s this. When.
ever a very good thing has to be done,
even then, its timing has also to be
seen, and this is wvery important, if
that good thing has to succeed in its
very laudable objective.

May I here just give the illustration
of two hard-boiled negotiators? I can
give a crude example of a buyer and
a selier. They are two stiff bargainers;
they do not give out their mind, be-
cauge fhey have their sight on the
ultimate negotiations, In thy yltimate
conclusion of a most favourable deal
Neither of them would declare publicly
upto what price he would go. The
buyer does not want to declare pre-
maturely that he is anxious to buy.
The seller also does not want to dec-
lare prematurely that he i3 anxious
to sell. The grim spectacle is this.
The person who is in great need of
selling away his house says, no, no,
I am not anxious to sell away the
house; if a proper price comes then I
can think about the offer and not other-
wise; I have another house and 0
on and so forth. So far as the buyer
is concerned, although he is in abso~
lute need of the house immediately,
he says, no, no; I am quite comfor-
table; I am living somewhere else
with a friend of mine, 50 that I am
quite comfortable and I am not |In
great need of a house and so on mad
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so forth, Bo, neither of them is pre-
pared to declare prematurely their
intention. Why? Because, each ane
of them has his sight on the ultimate
terms on which the psettlement is to
be arrived at. Neither of them wants
to give his ground so far s the ulti-
mate objective is concerned.

Now, if the world Government or
World Federal Government of a
World Order bas to be successfully
established, it has to be established on
honourable terms, terms which are
just and fair to everybody. Then in
that case it will have to be borne in
mind that we are like those hard-boil-
ed negotiators; we should know our
interests, we should wuphold our self-
respect and our pride; we should not
act in a manner so that we lead qur-
selves open to exploitation by other
countries. This {s an jdea which has
to emerge from different countries.

Now, the constitution of a country is
the most golemn document to which
that country subscribes. If a certain
idea is prematurely introduced in
this most solemn document to which
a country subscribes to, namely, the
world Government, 1 have a certain
apprehension that perhaps that may
amount to trying to work for the de-
feat of the objective. Because. the
objective is not merely the establish-
ment of a world government on any
terms. No. That ig not the objective.
The objective is the establishment of
a World Government on absolutely
just, fair and honourable terms. So,
we should not take any steps or any
action which might even to the slightest
extent defeat that very laudable
objective. namely, establishment 2t a
just and fair world Government. if,
therefore, a premature commitm=nt
about the acceptance of a certain idea,
even before some effort has been mad=?
by the other countries is made,
obvicusly, the contract, the agreement
on the World Government cannot Le
established by a unilateral action. It
needs multi-lateral action. Therefore,
for this multi-lateral action, there hus
to be a certain stage and as far as
the people of this country—I am not
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saying Qovernment because the Gov-
ernment, as I said earlier, has to func-
tion within the parameters established
by the people in the Constitution itself
and so, the Government cannot travel
outside it—is concerned, ‘yes, the pec-
ple are sovereign’. And therefore the
people can alter these parameters and
people can rise above those para-
meters. Therefore, the people can
establish and create conditions in which
simyltaneously there is some kind of
an emergence of this from all the >qun-
tries of the world. That is possihle
when the situation is ripe. Without
that commitment, witliout that sort
of commitment being made premateu-
rely, there would, certainly, be a time
when a method could be found by tne
people of the different countries to
negotiate and arrive at an honourakle
and just solution. This is a  wvery
serious problem which is facing the
whole world and this iz something
honourable, just and fair from it
would emerge. I have not the sligh.
test doubt about it

Now, Sir, one of the hon. Members
also referred to the progress which is
taking place in the world in spite of
various failings. The United Natioms.
js, to a very great extent, a deli-
berative body and not really that kind
of body which can enforce even the
collective will of the people of 1ke
world and so on. In various fields
progress is undoubtedly taking place.
so, it is not that we are living n a
static world. The hon. Member re-
ferred to the problem of Law of the
Sea. Now, ] am happy to say that so
far as the concept of a common heri-
tage of mankind is concerned, it has
been accepted by all the countries of
the world at the Law of the Sea Con-
ference, it has been accepted, univer-
sally accepted—that so0 far as very
valuable reserves which are lying in
the deep sea bed are concerned,
minerals, copper, manganese etc., are
the huge wealth existing in the sea-
bed which cannot be imagined or cal-
culated. It is a huge wealth. It is &
very happy augury that all the coun-
tries of the world together have ac-
cepted the common heritage principle
irrespective of the fact whether some
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countries are land-locked or not.
Even the landlocked countries whicit
i:nothavemm.wuehdonut
ve gty coastline, they bave been
regarded as the rightful partners to
this common heritage of mankjnd.

It is another thing as to what re-
gime should be established for the
people of the world, what should be
the common heritage and how tb:y
should be made to participate by get-
ting an honourable and a fair treat-
ment in all the benefits that are arising
from out of these resources lying in
the deep sea-bed. For that purpose,
these conferences, talks and discussions
are going on still and, some day, there
could be some success in all ‘hese
deliberations so that the world is un-
doubtedly moving towards the rea-
lisation on the part of every country
that the future is bleak, not merely for
small couniries, not merely for the
poor countries, not merely for the
black countries but the future is also
bleak for the entire mankind. The
world is becoming increasingly inter-
dependent and, therefore, that realisa-
tion is there. And it is a happy
augury and I have pot the slightest
doubt particularly, since the mover of
the Bill happens to be Shri Kamath.
And, perhaps, in our own life.time,
this idea will take concrete shape and
the situation will emerge in which it
will be honourable even for India to
take a lead for the Indian people in
that direction. But, a premature leac
sometimes is a self-defeating step.

SHRI HARI VISHNU KAMATH:
This is only a step now.

SHRI SHANTI BHUSHAN: The
question is whether that step can be
profitable or that step can be a con-
stitutional one, So far as the Direc-
tive Principles in Article 51 are con-
cerned, they are quite consistent, India
being a sovireign nation.

But, so far as this new principle is
concerned, go long as India subscri-
bes to the principle and so long as its
Constitution subscribes to the principle
of the national sovereignty, waould
it be possible for the Government to

work towards the surrender of any
part of its soverigily? This is a tec-
hnical aspect of the matter. I know
that whenever there is progress, when-
ever revolution takes place, then thcie
are some such inconsistencies and ano-
malieg which must arise and which do
arise. But thoss are the ano-
malies which can be brushed away.
Therefore, I would like—I would re
quest— the hon. Mover also to ponder
over this. I know he has already done
a great service to highlight this very
important aspect. It ig important not
merely for India but also for the
whole world, for the entire humanity.
He has highlighted it in his inimitakle
style already. He has rendered a
great service, (Interruptions), I
would request the hon. Mover to pon-
der over these aspects also because
there are stages. First stage is 1o
highlight the problems of the people
of the country; the people will discuss
and they will move in those direc-
tions. They will induce the people of
the other countries also to move in that
direction. Perhaps, then the time will
come when a more concrete step
would also be in order. It might be
profitable and might not be gelf-defeat=
ing. It would not have the kind of
risks of facing the tec'.- ~ 3bjeclions
etc., etc. which this Bill n .. have to-
day.

With these words, Sir, I appeal to
the hon. Mover to very kindly not
press hig Bill at this time on this occa=
sion.

SHRI HARI VISHNU KAMATH:
Mr, Chairman, Sir, six weeks ago, on
the 10th of March, to be precise, the
Minister for Law, Justice and Com-~
pany Affairs made a similar speech
supporting almost in toto my Bill
seeking to amend the Constitution -
with regard to Article 352, one of the
emergency provisions of the Constitu-
tion. He then made a similar appeal
paying that a Bill, a more comprehen-
sive Bill would be brought. On the
wnole, it seems a long incubation
period, a long gestation period.

SHRI SHANTI BHUSHAN: It
being done now,
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SHRI HARI VISHNU KAMATH:
That |g Derhaps coming. And, to-day
also he has made 5 gimilar appesl, in
all humility—he need not have used
these words -‘humility’ snd all that;
we are good friends, he has appealed
to me to withdraw the Bill baving sup-
ported it almost in toto, I cannou
follow, 1 cannot comprehend, with tne
meagre intelligence that God has en-
dowed me with, the logic of his argu-
ment. When all our heritage points to
one objective, one goal, from ancient
timeg to the present-day of Mahatma
Gandhi, Jawaharlal Nehru and Shri
Aurobindo and even as late as in 1977,
Shri Morarji Desai and Shri Atal
Qehari Vajpayee, shall we live or
continue to live, with a lie in our soul
and prove false to our heritage and
go on saying that we don't want to
lead the world now. I would only ask
you to take a step. Last time also I
said the same thing. namely, ‘one step
wag enough for me', as Mahatma
‘Gandhi used to pray:

One step enough en me,

The night is dar.

1 do not gee the distant scene,
One sgtep enough for me”.

I want the hon. Minister {0 have the
courage, not merely stage a command
performance here, and gay ‘yes, I do
accept’. And if he doeg accept this
Bill, let him not stand on false prestige
that this |g a Private Member's Bill
and say this is the difficulty, that is the
hurdle, and on some pretext, empty
pretext, sppearg as counding brass and
tinkling cymbal. I would not use the
strong word ‘hyprocrisy’ but it borders
on that. Don't say, we do accept the
principle of this World Government.
World Union and all that. But, these
are the gifficulties,

The otly reason that is advanced
against the Bill, is Sovereignity,
that our govereignity will be in
danger. Are we living te-day in
the 20th century with the 19th century
ideas of sovereignty? For instance,
when we gigned the Law of the Sea,
We accept the limitation of territorial
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100 to 200 miles. We had to accept
Himitations, B iz a ourtailment of
your sovereiginty. I do not want to
waste the time of the House by citing
a number of instances. .

Mahatma Gandh! said that when the
whole world was bloodshot with vio-
lence, we would stand for non-violence,
Shri Morarji Desai, our Prime M‘nis-
ter, gald recently ‘let the whole world
manufacture agtomic or nuclear wea-
pons, but we shall not go in for that’
That is the spirit which i needed to-
day. That needs courage—not merely
a petti-fogging, I will not say, lawyer's
spirit. What is needed ig gtatesman-
ship, visionary quality and courage
ang the will to lead. 1 do not want
them to lead the world to-day; they
should take a step forward. do not
wish to take the time of the House.
But, here ig what Shri Morarji
Desaj said when he welcomed the
British Prime Minister, the Honoura-
able James Callaghan. This is the
latest speech. Shri Atal Behari Vaj-
Ppayee also made a speech on October
4, 1977. 1 was present. This is what
the Prime Minister, welcoming the
British Prime Minister, gaid on the
9tn of January, in the Central Hall
here. What did he say? I quote:

“We took over from you the par-
liamentary structure with gome
necessary modifications, mostly due
to the fact that we are multi-reli-
gious, multi-linguistic nation. In
our case, Tennyson’s dream of a
Parliament of Man, 3 Federation of
the World, became realiged.”

I suppose this ns the correct version
of his speech. 1 would like to read
one ewerpt from what Mahatma
Gandhi said in hig speech delivered
on 9th March 1938. Before that, I
would quote what Jawaharlal Nehru
said in his speech in the Constifutent
Assembly—I was present on that oc-
casion—on August 14, 1947, a great
speech ‘trust with destiny speech. I
quote: What did he gay:



this One World that can no longer
be split into isolated fragments.”

In the printed debateg it is put in
capital letters, One World,

Earlier in TLahore, delivering the
Presidentia] address from the Con-
gress gaddi, in 1929, Pandit Nehru
sald;

“Having attained our freedom

I have no doubt that India will
welcome all agttempts world co-
operation and federation,

He sald so, fitty years ago, in 1920
and we are here working to take one

smal] step.

“....Having gttained our freedom
I have no doubt that India will wel-
come all gttempts at world coopera-
tion and federation and will even
agreg to give up part of her own
independence to a larger group of
which she f¢ an egqual member.”

1 ask the Law Minister to mark the
words; he was perhaps at school in
1920.

SHRI C., M. STEPHEN (ldukki):
Do not quote Nehru.

SHRI HARI VISHNU KAMATH:
I quote whatever iz good there is good
in everybody; even in you. “I welcome
all attempts at world cooperation and
will agree even to give up part of
our independence to a larger group of
which our country iy an equal mem-
ber,” that is what he said. He was
prepared a surrender, voluntarily, a
part of our sovereignty it comes to
that. What is my objective today.
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in this Bil? - No gurrender of sov-

re

a long string of pious hopes and aspi-
rations, if not latitudes, but let us say,
hopes and aspirations. They are not
binding. The hon. Minister rightly
sald that they are not enforceable in a
court of Jaw; they cannot be binding.
on the Government. The State ghall
endeavour to...." That iz how the:
article begins. If man does not endea-
vour, what g he for? Does he dgeserve
to be regarded as man at all? J# a man
does not endeavour in some direction
or other, good, bad or indifferent, gome
endeavour in the direction of making
money, some in the direction of ac-
quiring knowledge and some in the
direction of acquiring power, but
it he doeg not endeavour, he is dead;
he is not glive; there will be stagna-
tion if he does not endeovour. That
is why 1 have asked the State ie.
the Government to endeavour to col-
laborate, The earlier portions of the
article are:

“The State shall endeavour to
(a) promote international peace
and security;

(b) maintain just and honourable
relationg between nations;.."

I will not read the other two also.
The last one 1 want to add now by
way of this Bill js:

“The State shall endeavour to
collaborate with other nationg for
the early formation of a World
Constituent Assembly to draft the
Constitution for a World Federal

Government.”

That is the very humble objective of
this Bill. So long as the Stats does
not want to endeavour in this direc
tion, what are all the empty promis-
es, emoty statementis that have been
made by the Minister just now viz.,
that he standg for it, it iy good, it is
a good idea. I do not want him to-
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[Shri Hari Vishnu Kamath]
give g lead, I want him to gndeavour.
He does not want to endeavour! He
wants to sit quite sit pretty on that.
That ig perhaps what he wants to
do in the coming years, at least as
far as I can see.
i

SHRI SHANTI BHUSHAN: People
would endeavour.

SHRI HARI VISHNU KAMTH:
With you or without you? With you
if possible and without you if neces-
sary. Paople will endeavour ip their
own direction.

SHR] VAYALAR RAVI (Chirayin-
kil): How much time is given for the
bon, Member? Do not make the oth-
er hon. Member lose his chance of
moving hig Bill. Of course, this Bill
is very important. The whole world
is watching it. But the other
hon. Member should get his chance
to move nlg BillL

MR. CHAIRMAN: He has still got
six minutes.

SHRI HARI VISHNU KAMATH: As
we all know, the annual world ex-
penditure on armies and armaments
today has already reached g stagger-
ing figure of 400 billion dollarg and
about four hundred thousang scien-
tists and engineers are engaged in res.
earch to find still more deadly wea-
Pons.

AN HON, MEMBER: Including neu-
tron bombs,

SHRI HAR] VISHNU KAMATH:
Yes I agree. That is why I want to
find, we want to find a way out. (In-
terruption). You can suggest gnother
way, I am prepared to accept it.

Therefore, I would suggest, 1 would
request and 1 would appeal to the
Minister and his colleagues, senior
-colleagues, all of ug here, this side
and that side, right, left and centre,
ves, I gnid, T make no distinetion, I
appeal to all, dll Members, lgt us
train our sights, let us train our
minds on to a higher plane and to a
higher tfeal, to a new international
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economic order, to which the Minis-
ter of State jn the Ministry of
External Affairs, Shri~ Samarendra
Kundu, my good old friend and party
colleague has referred already. But,
Sir, a new international economic
order is not possible, in my humble.
judgement, with a new inter-
national political and Constitutional
order; they go together; they are in-
terlinked, and one is not possible
without the other. Therefore, we
should think of the international
political order also simultaneously
with the international economic order.
That is why, the External Affairs
Minister in the United Nations, spoke
of both; he did not say ‘economic.
order’ alone, but ‘political order’ also
in his speech at the United MNations.
Let ys, therefore, strive to seek, to
find, and not to yield I have one
sporting offer to make and that is it
the Minister is responsive,—he is
attentive I know,—but if he is res-
ponsive—I know the chords of his
heart, of his inner being, but the is
here to speak on behalf of Govern-
ment. Pehraps personally, putside,
he may hold a different wview. I
have, therefore, g sporting offer to
make because under the rules it
would have to be moved formally
today. The Bill could be held in
abeyance, or, informally, if the Chair
permits me, a motion can be moved.
for circulation of the Bill for elicit-
ing public opinion in the country. If
that is acceptable to the Govern-
ment, that would be an honourable
solution for dealing with this Bill
And jn the mean time, we could, on
our own, send it to foreign countries
also to get the opinions of those coun-
tries, of those governments, right
from Peking to Moscow, to Paris, to
London and to Washington, (Inter-
ruptions). To Africa and Asia. If
this is not acceptable to the Govern-
ment, T am sorry I cannot withdraw
this Bill, as it will go against my
conscience. I cannot live with a le
in my soul, and T am prepared to face
the consequences of the decision I am

taking, ang it is one of the few great
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dssues in .which I have lived and
moved and had my being for the last
80 yearg or more.

" MR. CHAIRMAN: Mr, Kamath,
your time is over now.

SHRI HARI VISHNU KAMATH:
My time is not over, Sir. It is now
five minutes to six.

SHRI SHANTI BHUSHAN: I
would again appeal to the hon. Mem-
ber not to press this Bill. As the
hon. Member himself hag heard me,
I have expressed the fullest agree-
ment to each word that he has said.
1 have only expressed certain diffi-
culties that perhaps today is not the
right stage. The hon. Member could
still be there so that I would again
and again appeal to him with folded
hands not to presg it.

{Interruptions)

SHRI HARI VISHNU KAMATH:
I appreciate his appeal, but I am
sorry my inne- voice does not permit
me to withdraw the Bill,

SHR! SHANTI BHUSHAN: May I
make one more suggestion with your
permission? Let the Bill remain in
abeyance with no further action so
that it may remain ag it is.

SHR! HARI VISHNU KAMATH:
Does it mean that it will be in deep
freeze, or what does it mean? In cold
slorage?

MR. CHAIRMAN: In that case the
motion will have to be moved by
S0ome one.

SHRI C. K. CHANDRAPPAN
(Cannanore): Mr, Chairman, I have
one submission to make. Since the
subject matter of the Bill ig so very
important that it needs greater con-
sideration jf the Minister agrees, why
not we send this Bill for circulation?

(Interruptions)

SHRI HARI VISHNU KAMATH:
He should not stand on false prestige.

SHRI KANWAR LAL GUPTA:
May I request you to decide the fate

of the Bill this way or that way, %0
that my Bill may be taken? Other-
We.theﬁmewﬂlhoom¢

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): This is g ‘very
important Bill. The Government's
mood is known mnd the hon. Mem-
bers's mood is known. Ag it has not
been fully discussed, I appeal to both
of them that the time should be ex-
tended so that other Members can
express their opinion.

SHRI C. K. CHANDRAPPAN: Mr.
Chairman, the mover of the motion
will agree if I formally move that
this bill be circulated,

MR, CHAIRMAN: There is no
motion. o

SHRI C., K. CHANDRAFPPAN: 1
move it T am strictly within the ruleg
of procedure to do it. I can more that
the bill of Shri Kamath be circulated.

SHRI P, K. DEO: It can be moved
that the bill be circulated to elicit
public opinion, by the first day of the
next session. (Interruptions)

MR. CHAIRMAN: There i8 no
motion before the House.

SHRI C. K. CHANDRAFPAN:
This js the motion.

MR, CHATRMAN: If it is the will
of the House, it is all right.

SHRI C. K. CHANDRAPPAN: I
will give it to you, Sir.

SHRI PABITRA MOHAN PRA-
DHAN: I move for more time being
given to the bill, for us to have &
fuller discussion on it, because it is
an important bill.

MR. CHAIRMAN: Mr. Minister,
what is your opinion?

SHRI SHANTI BHUSHAN: There
is a motion for extension of the time
for the debate. Let time be extended.

SHRI KANWAR LAL GUPTA:
There is no question of extension of
time. (Interruptions)



419 Constitution

MR. CHAIRMAN: One by one
please,

SHRI SHANTI BHUSHAN: I am
very sorry. With great respect to
whatever has been said, I don't find
myself in a position to agree to any
motion for circulation.

SHRI C. K. CHANDRAPPAN:
How can he say that he does not
agree?

SHRI HARI VISHNU KAMATH:
Let the House decide it. (Interrup-
tions)

SHRI BIJU PATNAIK: May 1
submit that if the House agrees, this
may be postponed to some other

convenient date for a fuller dis-
cussion?

SHRI VAYALAR RAVI; On a
point of order, Sir.

SHRI KANWAR LAL GUPTA: I
may be allowed to introduce my bill.

MR. CHAIRMAN: You will be
able to do it only when this bill is
disposed of. ’

18.0 hrs.

SHRI BIJU PATNAIK: 1 am sure
that the House wil] agree that the
bill be taken up for further discus-

sion on spme other day. (Interrup-
tions)

SHR] VAYALAR RAVI: My point

MR. CHAIRMAN: The Member has
replied. The time is over now. There
is no question of that,

SHRI KANWAR LAL GUPTA; I
move that the time be extended by
another ten minutes.

SHRI VAYALAR RAVI: If you ac-
cept Mr. Chandrappan’s motion....
(Interruptions)**

MR. CHAIRMAN: The time allot-
ted is only upto 6 o clock.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
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Speaker has sald that the other busi-
ness should be taken up at 6 pm.
Therefore, the House should proceed
to take up the further business listed
in the Order paper.

MR. CHAIRMAN: May I put the'
motion? to vote? (Interruptions)

SHRI K. GOPAL (Karur): 1 am
on a point of order. The Speeker has
specifically ruled that this discussion
should be finished and a decision
taken to-day itself. Why extension
of time? Pleagse decide whether the
motion of Mr. Chandrappan is ac-
cepted by the House. Later on, Mr.
Kamath's bill can be considered. -

SHRI RAVINDRA VARMA: The,
Speaker had said that the other
business should be taken up at 6 p.m.
Discussion under rule 184 should be
taken up now.

MR. CHAIRMAN: What has Mr.

Kamath to say? May I put this to
vote?

SHRI KANWAR LAL GUPTA: If
you want to extend the time.... (In-
terruptions)

MR. CHAIRMAN: The time allot-

teq is only upto 6 p.m. The time is
over.

SHRI KANWAR LAL GUPTA:!"
You allow me to introduce my bill,
That is the practice, Sir. (Interrup-
tions) 1 move that the rule be
waived, I should be allowed to move
my bill.

wwfe wgrea  wer age fae
qer Tt gum & 1 wme ot few £ w1
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SHRI C. K. CHANDRAFPPAN: We
have to dispose of Mr. Kamath's bill.

SHRI HARI VISHNU KAMATH:
‘Unless and untill his bill disposed of,
one way or the other, or postponed
to the next day—along with Mr.
Gupta’s bill, of course by 15 days, the
debate may be adjourned.—Because
it is already 6 o'clock—you cannot
iake the vote now. The House hus
not decided earlier. The House
.should have decided, before 6 p.m., to
sit beyond 6 p.m. I am not a stickler
for rules; but if the Chairman and
the Minister are sticklers for rules, I
would suggest that the only way is
to have a motion adopted by the
House to the effect that the debate
‘be adjourned to the next day—slong
with Mr. Gupta's bill. His bill will
-also come along with mine,

SHRI BIJU PATNAIK: There is a
motion moved by the hon. Member.

SHRI VAYALAR RAVI: We have
.already taken more time. ] request-
ed the Cheirman earlier, when 20
minutes were there, to go before it
was 6 p.m, to look at the time and
say how much time he was allowing.
The Chairman said that at 5 minutes
to 6 pm.,, he will stop it. He knew
that Mr, Kamath will go on speaking.
‘It was the duty of the Chairman. It
is such an important bill. There is a
motion of Mr. Chandrappan. I say
that the motion moved by Mr.
‘Chandrappan should be put to vote.

SHRY C. K. CHANDRAPPAN:
With your permission I move.... (In-
terruptions)

MR. CHAIRMAN: Now the Minis-
ter of Parliamentary Affairs. (Inter-
ruptions) 1 have called Mr, Ravindra
Varma.,

SHRI RAVINDRA VARMA: Mr.
Chairman, the time allotted for Pri-
vate Members' Business expires at
€ pm. It has expired at 6 p.m. Now

the suggestion is that since neither
the discussion on the bill, nor the
motion of Mr. Pabitra Mohan Pradhan
has concluded, the time can be ex-
tended and the bill taken up on the
next day allotted for the Private
Members' Business. In the mean-
while, the question of my hon. friend,
Shri Kanwar La] Gupta's Bill arose.
There have been precedents in the
past of an hon. Member being allow-
ed to move it, and then the discussion
being taken up later. We have,
therefore, no objection to this proce-
dure.

SHRI KANWAR LAL GUPTA:
Sir, with your permission,...

SHRI C. M. STEPHEN: We do not
want it. You cannot set up danger-
ous precedents. How can it happen?
When a Bill is pending...... (Inter-
ruptions)

SHR! P. K. DEO: A Bill is bal-
lotteq for two days. This is the first
day. So, it will come up again, and
will not lapee.
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MR. CHAIRMAN: No, that cannot
be done. We have to take up the
other item on the agenda.
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Now Shri Tridib Kumar Chaudhuri
will place on the Table the report of

the Committee on Public Under-
takings.

SHRI KANWAR LAL GUPTA:
8ir, you put the motion to the House.
Let the House decide it.

MR. CHAIRMAN: The Minlster of
Parliamentary Affairs has not moved
any motion. So, the question does
not-grise. Now Shri Chaudhuri,

SHR]I KANWAR LAL GUPTA:
Sir, at 8 O'Clock we have a special
business. There cannot be any other
discussion, except the discussion on
the law and order situation. Under
the rules it cannot be done.

SHRI VAYALAR RAVI: No other
business can be taken up between 6

and 8 p.m, You should have done it
before,

MR. CHAIRMAN: I understand
that the Speaker has mlready allowed
it. He has given him permission.

COMMITTEE ON PUBLIC
UNDERTAKINGS

SixTH REPORT AND MINUTES

SHRI TRIDIB CHAUDHURI (Ber-
hampur): I beg to present the Sixth
Report of the Committee on Public
Undertakings on Galloping Rise in
Foreign Tours and costs thereof un-
dertaken by the officials of the Pub~
lic Undertgkings and minutes thereto.

18.10 hrs.

MOTION RE: LAW AND ORDER
SITUATION IN THE COUNTRY

MR. CHAIRMAN: Mr. Stephen,

SHRI SHAMBU NATH CHATUR-
VEDI (Agra): When an item is not
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concluded, it automatically goes to the
next day, and Mr. Kanwarlal Gupta...

SHR1 C. M. STEPHEN (Idukki):
That item is over.

MR. CHAIRMAN: Let Mr. Stephen
speak.

SHRI KANWAR LAL GUFTA
(Delhi Sadar): You have done great
injustice to me,

MR. CHAIRMAN: No, I have not

done. Mr. Speaker was ngt in fovour
of suspending the rules.

SHRI C. M. STEPHEN: 1 rise (o
move the motion standing in my name,
I wish the motion was framed the way
it was published in the Bulletin of
April 17th. I am very clear in ny
mind, and I hope that this motion re-
flects a national concensus, irrespective
of party differences. In the Bulletin
dated 17th April the motion read like
this:

“That this House is deeply con-
cerned and takes serious note of the
fast deteriorating law and order silu-
ation throughout the country, result-
ing in large-scale loss of life and
injuries to the citizens through lathi-
charges and police firings."

MR. CHAIRMAN:; There are anly
two hours. How much time will you
take?

SHRI VASANT SATHE (Akola): It
should be extended by one hour.

SHRI C. M. STEPHEN: Maximum 20
minutes, if nobody interrupts me.

Against this motion you will find &
galaxy of pames. Besides myself....

SHRI RAM DHAN (Lalganj): On a
point of order. He has read another
motion. ' .

SHRI C. M. STEPHEN: I have only
moved the motion standing in my
name. I have already said it. I am
not moving any other motion.



